led ~

.

~Y L
- By Speed Post/E-mail
Most immediate
aw .E Khan Mark91
ewﬁ-ieih:‘,'the i Qcﬂeber 2024

| Subyect Appointment of Pres;dmg efﬂcer fer Specnal Tnbunal (Fuu t|me) ai Talcher
u/s 14 (2) of the Coal Bearing Areas (Acquisition & Development), Act, 1957 for
adjudlcatmg the dlspute cases of Iand acc;umtmnice{s\gwgensatuon for the Iand
: L)’

i Duratmn The penod of .appointment will be- for a penod of two year from the
assumption of oharge or till-the: tenure of the tnbunal or upto 65 years of age,
_ rwhuohever is earher : e

viii. Leave A ':admlssible to other~re-employment pens;oners under the CSsS
(Leave) Rutes, 1972.

ix. LTC: For sslf and family as' admissible:to: re-employment. pensroners and the

, .enmle”' nt will be':that*ofi“‘heﬁh‘gh "'t"’rade in Central vaernment




i
i

x. Conveyance: Eﬂtmed to the facility of Staff Car for journeys in accordance
- with the Staff Car Rules of the Government of India, as applicablé to the
Secrstary to. thezfvﬁnvemment of India.

xi. Medical: Medical facilities of Central Gmremmem Health Scheme (CGHS), if
available at the station of positing. Where CGHS facility is not available,
he/she would be entutled to medxcal facﬂmes as provided in the Central
Services (Medteai Attendance

Xii.

ilt also function as the

| Department for

 himsel staff assist he Specnal Tnbunat Talcher, Odisha.

xiii. Pensmn and Provrdent F‘und Not Admissible. ‘

Xiv. Residuary Provision: The conditionis of service for which no eXpress provision
is available shall be determined by the rules anc orders for the time being
applicable to the Secretary to the Government of Iridia.sz

xv, Pay and allowances will be paid by Mahanad| Coalf:elds Limited (MCL:.
_Jagntl Vihar, B) a, Dist. Sambalpur, Odisha, | :

xvi. Pow Relax ; tral Government: shail he ve the powers to relax the
terms and cond‘mans m this regard

2. Apartfrom the Presxdm,g Officer, supporting Staff will be: deployed by MCL
as per the requirement and direction of the Presiding Officer. The following 5 posts
of suppomng staﬁ atthe Spectai Tribunal, Talcher has be en approved:-

ST NG. {N’ame of Post_ lNumber of Poats [Pay 1 evel (m Rs )
' enagrapher “[Hong) - Jeevel 4 (25000 — 817

|TyPEVClerk  Je(Two)
TPeon(Now MT ~ |1{one)
Driver ~ [1laone)
Total 5 (Five) |
3. The expendnture involved for the Spec;al Tribural (Full time) at Talcher,

Odisha, including the payment of saiary/wages and office expenses of the
- Presiding Office and supporting: staff are to be barne by Mahanadn Coalfields
Limited, Sambalpur, Odisha. _

4. According to the provxsxon of section 14 (1) of Coal Bearing Areas
(Acguisition & Development) Act, 1957, where the amo int of any compensatlon
payable under this Act can be fixed by agreemeni it shall be paid in accordance
with such agreement and under the provision of ‘section 14(2) of Coal Bez g

 (Acquisition & Development) Act, 1957, w 10 such agreement can be
reached the Central Government shall constitute. a Triburial consisting of a person
who is or has been oris qualtfied to be a Judge of a Higr Court for the purpose of
determining the amount. -

5. The Tribunal, in the proceedings before it, shall ha/e all the powers which a
civil court has while trying a suit unider the Code of Civil Procedure, 1908 (5 of
1908), in.respect of the foltowing mattefs, namely:- :

{y  summoning and enforcing the attendance of any pexrson : and examining him
- ‘onoath;
(i) requiring the discovery and production of any docums-nt M
/



(iii) - reception of evidence on affid.aﬁfits;
(iv) requisitioning any public record from any court or office; and
(v) issuing commissions for examination of witnesses.

6. As per section 14 of the Coal Bearing Areas (Acquisition & Development)
Act, 1957, the Tribunal-is to be consisting of a person who is or has been or is
qualified to be a Judge of a High Court for the purpose of determining the amount.

7. You are requested to send a panel of suitable and willing persons for
selection and appointment as the Presiding Officer, Special Tribunal at
Talcher. -

-8.  This has the approval of the Cabinet in its meeting held on 03rd October.
2024.

Yours faithfully,

P

(Darshan Kumar Solanki)
Deputy Secretary to the Govt. of India
Email:dk.solanki@nic.in
Copy to: '
1. PS to Hon'ble Minister of Coal and Mines.
2. PSO to Secretary (Coal).
3. PPS to JS (BPP).
4. Chairman, Coal India Limited. Coal Bhawan, premises No-04-Mar, Plot-AF-Iii,
action area-1A, New Town Rajarhat, Kolkata -700156.
5. CMD, Mahanadi Coalfields Limited, Floor No.-3, MCL HQ, Jagriti Vihar, Burla,
Dist, Sambalpur, Odisha, PIN-768020
6. IFD, Ministry of Coal, Shastri Bhavan, New Delhi.
7. Coal Controller, Coal Controller's Organization, Ministry of Coal, Scope Minar,
5t fioor, Core Il, Laxmi Nagar, Delhi 110092
8. District and Sessions Judge and Presiding Officer of Part Time Tribunal, at
Talcher, Odisha.
(. Senior Technical Director(NIC), Ministry of Coal with the request to kindly
upload this letter on the website of the Ministry of Coal.




RAJASTHAN HIGH COURT, JODHPUR
No./RSJ/Estt.A(ii)/08/2019/ 52&%F Date : 20]11[202Y

Copy forwarded to following for information and necessary action:-

1. Hon'ble sitting Judges of RHC, Jodhpur th -ough their P.S.

2. Registrar (Admn.), RHCB, Jaipur with the request to circulate it
amongst all the Hon'ble Judges sitting at RHCB, Jaipur through
their P.S.

3. Hon'ble Judges who have retired in October, 2022 and
thereafter.

4. All the Judicial Officers of District Judge cadre who are going to
retire on or before 31.10.2025.

5. Computer Cell, RHC, Jodhpur to upload it on website of
Rajasthan High Court and E-mail to retired Hon'ble Judges.

Regi \(Admn.)
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